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CIN : U74110MH2012PTC234042

April 04, 2025
To,
Department of Corporate Services,
Securities Exchange Board of India,
SEBI Bhavan, BKC, Plot No.C4-A,
G-Block, Bandra -Kurla Complex,
Bandra (East), Mumbai -400051, MH

Sub: Corrigendum to the Public Announcement Dated March 27, 2025, Regarding the Open Offer to the
Public Shareholders of Vilin Bio Med Limited. (‘Target Company’)

Ref: Public Announcement dated March 27, 2025 filed with Securities and Exchange Board of India
(‘SEBI’), NSE Limited (‘NSE) and the Target Company on March 27, 2025 in compliance
with Regulation 14(1) and 14(2) of the SEBI (SAST) Regulations.

Dear Sir/ Madam,

With regard to the captioned subject, Mr. Allu Rama Krishna Reddy (“Acquirer-1"), Ms. Venna Pravallika
("Acquirer-2”), Mr. Julakanti Naga Avinash Reddy (“Acquirer-3"), Mr. Maddula Jwala Veeravenkata Panduranga
Praneeth (*Acquirer-4”), Adi Mohan Rao (“Acquirer-5"), Mr. Shankar Reddy Katireddy (“Acquirer-6"), Mr. Kundoor
Karunakar Reddy (“Acquirer-7") and Mr. Shaik Sharaz (“Acquirer-8") (hereinafter collectively referred to as
‘Acquirers’) along with Ms. Ramiza Shaik (‘PAC 1') and Mr. Sharaf Shaik (‘PAC 2') hereinafter collectively
referred to as ‘PACs’) have announced an open offer for acquisition of up to 36,27,000 fully paid-up equity shares
of face value of 10/- each representing the 26% of the Voting Share Capital Target Company, In connection to
which the Public Announcement was sent by us on behalf of the acquirers and PACs on March 27, 2025.

In furtherance to the aforesaid Public Announcement, we AFCO Capital India Private Limited ‘Manager to the
Open Offer’ are hereby issue this corrigendum to the aforementioned Public Announcement to clarify and correct
certain details. The corrections and updates are provided in the enclosed corrigendum which should be read in
continuation of, and in conjunction with, the Public Announcement.

The changes made are as follows:

e Inclusion of PACs.
e Revision of Offer Price.

Except as detailed in this Corrigendum, all other terms and contents of the Public Announcement dated March
27, 2025, remain unchanged. In pursuant to the Regulation 14(3) of SEBI (SAST) Regulations, this corrigendum
has been published in all editions of any one English national daily with wide circulation, any one Hindi national
daily with wide circulation, and any one regional language daily with wide circulation (Hyderabad) and one
regional language daily at the place of the stock exchange (Mumbai).

We are hereby attaching e-clipping/newspaper advertisement copy for your perusal.

Request you to kindly take the same on record.

Thanking you

Yours Sincerely

For AFCO CAPITAL INDIA PRIGARE.LIMITED

Date: April 04, 2025
Place: Mumbai

Encl.: as above
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Pali by Thailand PM Paetongtarn Shinawatra on Thursday  ani

SHUBHAJIT ROY
New Delhi, April 3

AS PRIME MINISTER Narendra
Modi met Thailand’s Prime
Minister Paetongtarn Shinawa-
train Bangkok on Thursday, the
two countriesagreed toupgrade
their relations to a “strategic
partnership”. Modi underlined
that Thailand holds a special
place in India’s Act East Policy
and its Indo-Pacificvision.
Modi, who arrived in
Bangkok on a two-day visit on
Thursday, will attend the 6th

BIMSTEC leaders’ summit on
Friday. Modi described BIM-
STEC (Bay of Bengal Initiative
for Multi-Sectoral Technicaland
Economic Cooperation)asasig-
nificant forum for promoting
regional development, connec-
tivity and economic progress in
theregion.

Following his meeting with
Shinawatra, Modi said, “Today,
we have decided to strengthen
ourties intoa strategic partner-
ship. Also, we discussed estab-
lishing a ‘strategic dialogue’
between our security agencies.”

Banks report growth
in deposits,advances

SACHIN KUMAR
Mumbai, April 4

HDFC BANK, BANK of Baroda,
Bank of India and IDFC First
Bank have reported strong
growth in advances and
deposits for the fourth quarter
of 2024-25,according to the
provisional business updates.
HDFC Bank’s deposits grew
at a higher rate than deposits.
The bank’s deposits rose
14.1% y-o-y to ¥27.15 lakh
croreas of March 31,2025.1ts
grossadvances grew 5.4%y-o-
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y to X26.43 lakh crore. CASA
deposits were at 9.5 lakh
crore, a growth of around
3.9% over theyear-ago period.
Bank of Baroda’s domestic
deposits were up 9.28% at
X12.42 lakh crore. Domestic
advances gained 13.7% to
%10.21 lakh crore. The lender
said its global business rose
11.44% in the quarter under
review to ¥27.03 lakh crore.
Bank of India’s domestic
deposits increased to X7 lakh
crore, from 36.8 lakh crore in
the previous quarter.
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India pins
hopes on
BTA...

THE US TEAM led by Assistant
US Trade Representative for
Southand Central Asia Brendan
Lynch was in New Delhi last
week for talks on the BTA,
announced during Prime Min-
ister Narendra Modi’s recent
visit to the US. The talks that
were to last for three days went
on for four days instead.“There
has been real progress in talks,’
the official added.

Sector experts on both sides
will start discussions thismonth
virtuallyand in May there could
be a physical meeting between
both sides. “India is on an
advanced curve with BTA not
onlybecause Indiawanted itbut
because the US also wanted it,”
the official added.

New Delhi'sfocus on talks to
cope with the additional tariffs
is despite some countries sig-
nalling retaliatory action
against the US.

Now facing 54% tariffs on
exports to the US, China on
Thursday vowed countermea-
sures,asdid the European Union.
The government sees imposi-
tion of worldwide additional tar-
iftsbythe USasamixed bagwith
increased opportunities for six-
sevenkeysectors,includingelec-
tronics and textiles.

A press statement said the
department of commerce is
carefully examining the impli-
cationsofvariousmeasuresand
announcements made by the
President of the US.“Thedepart-
ment is engaged with all stake-
holders,including Indianindus-
try and exporters, taking
feedback of theirassessment of
the tariffsand assessing the sit-
uation. It is also studying the
opportunities that may arise
due to this new development in
the US trade policy;’it said.

The worldwide tariff distur-
bance is expected to shrink
global trade.“If there is a global
trade contraction. It will be the
same for everyone and would
not put India at a comparative
disadvantage. India should be
able to navigate these chal-
lengeswell,”the official added.

co-presented by

e T

1 (PP S R

“.:‘i EH -;-—

Lifetimse
Achievermean
Mallika
Srinivasan

Sustainability

Kiran Rao

Fashion & Lifestyle

Masaba Gupta

L 4

| Gravittus

social Impact
Alina Alam

Isha Ambani
Piramal

Media &
Entertainment
Ektaa
R. Kapoor

Devidayal

-

Education &

Skill Development
Safeena
Husain

Finance &

Venture Capital

Vani Kola

Legacy Entrepreneurs

Preestha
Reddy

Suneeta
Reddy

April 5, 2025, Mumbai

Associate (5 "5
| =

Partners "‘\i\ b -

R F

SRS S N S S

GZIN -
| \. VEEMA WORLD
Trevel. Exploes Coiniwir Liln
T AL A | G‘A.IL

Shobana
Kamineni

Sangita
Reddy

| FROMTHE FRONTPAGE
More than a tractor queen...

Some pain & some
ain for India Inc

*r
TN

“"THETRUE LONG-terminflec-
tion point forIndia’s electronics
tradewith the USwillreston the
successful conclusion of the
bilateral trade agreement (BTA),”
Pankaj Mohindroo, chairman,
India Cellular and Electronics
Association (ICEA),said.

Kiran = Majumdar-Shaw,
chairperson, Biocon Group, said
the US government’sdecisionto
exempt pharmaceuticals
underscored the critical role of
the sector in public health.“The
emphasis on affordability,
accessibility and availability of
life-saving drugs is particularly
important, as it resonates with
the shared priorities of both
nations,’she said.

Companieswithin engineer-
ing,and gems & jewellery, how-
ever,areassessing theimpact of
the reciprocal tariffs on their
businesses and the broader
economyin general.

“Our annual exports to the
USarewortharound $20billion.
The realignment of tariffs is
expected toresultinareduction
of around 20-25% in our
exports in the first year,” EEPC
chairman Pankaj Chadha said.

Colin Shah, MD at Kama
Jewelry,a Mumbai-based dia-
mond jewellery manufacturer,
said the gemsand jewellerysec-
torwasbracingforasharpfallin
exportsashefty US tariffswould
impede overseas sales to its
biggest market.

“The tariff is higher than
expected.Itwillaffect exportsto
the US,” Shah said, adding that
manufacturers mayhavetolook
atalternative locations.

@ iHas
ExpPRE==
:':;I GRAT

Health & Wallness
Mahima Datla

lcon Avward
Kiran Nadar

$ FINANCIAL EXPRESS

(India) Limited

financialexp.epaptin

i T = |

- Wt L

| S

Sabyasachi Ray, executive
directorofthe Gems & Jewellery
Export Promotion Council
(GJEPC), said, “We are urging
everyone to wait and watch as
negotiations on bilateral trade
agreement are under way. Our
concerns have been sent to the
commerce ministry and other
bodiesandwe hope forthebest.”

Alkesh Shah, vice chairman
of Mumbai-based Goldstar Jew-
ellery, said that jewellers would
have to turn their attention to
the domestic market instead of
exports following the reciprocal
tariffs by the US.

SHE GRADUATED AS a mem-
ber of the Dean’s Honor List,
and the Alpha Beta Gamma
Society, from the Wharton
School of Business, University
of Pennsylvania, US.

She has been ranked
among its top 125 most suc-
cessful alumni.

There is more to Srini-
vasanthanafirm grasp on the
needs and challenges in cru-
cial sectors of the economy.

Those who have known
her talk about her ability to
balance her commercial acu-
menwith insights from a pro-
fessional team and all of it
withaheartin theright place
from a farmer’s perspective.

As a philanthropist, she
has pursued purpose and in
business remained commit-
ted to the target audience —
the small & marginal farmers
and to technology.

From promoting preci-
sion-farming to supporting
paediatric cancer treatment,
preserving folk art to ensur-
ing free eye care services for
the needy, Srinivasan has
always made a difference
where it matters.

From promoting
precision-farming to
supporting paediatric
cancer treatment,
preserving folk art to
ensuring free eye care
services for the needy,
Srinivasan has always
made a difference where
it matters

She hasbeen instrumental
in supporting organisations
such as the Sankara
Nethralaya and the Cancer
hospital in Chennai, besides
supporting a number of edu-
cational and healthcare facil-
ities in Tirunelveli district of
Tamil Nadu.

In addition,she hasbeena
generous patron of arts
through her involvement in
the promotion and support of
one of India’s leading musical
traditions of Carnatic music
through The Indira Siva-
sailam Foundation.

A strong believer in the
transformative power of
technology and in the Indian

engineering abilities, she is
today leading efforts at
exploring use of alternative
fuels like hydrogen and CNG
and has already launched
electric tractors. She is also
the first private sector spe-
cialist to be appointed the
head of the Public Enterprises
Selection Board.

Parekh sees in Srinivasan
“a professional entrepreneur
who hashad auniquejourney
as it spans both agriculture
and industrial manufactur-
ing, both critical sectors for
the Indian economy” and
those that come with their
own set of challenges.

“But what stands out is
Mallika Srinivasan’s strategic
vision, a strong leadership
and a deep commitment to
small and marginal farmers.”

Kiran Mazumdar-Shaw
describes Srinivasan as “a
strong business leader who is
very determined and driven
with agood understanding of
herbusiness.”

She also sees in her jour-
ney a lot of insightful advice
for policy-making that too in
the manufacturing arena.

GCORRIGENDUM TO THE PUBLIC ANNOUNCEMENT DATED MARCH 27, 2025 FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

VILIN BIO MED LIMITED

Corporate |dentification Number: L24230TG2005PLC046689

Regd. Office: Plot No. 43, H. No. 8-2-269/5/43, 2nd floor Sagar Co-op Housing Society Lid, Road No. 2,

Banjara Hills, Khairatabad, Hyderabad, Telangana, India, 500034

Email: cs@vilinbiomed.co.in, Tel. No.: 040- 79618843, Website: www.vilinbiomed.co.in

1. Inchesion of PACs

Open Offer for acquisition of up io 36,27, 000 [Thirty Six Lakhs Twenily 3even Thousand only) fully paid-up equity shares of face value of 210/- each ("Equity Sharez"} representing
fhe 26% of tha Voting Share Capital {as defined below) of Vilin Bio Med Limited (" Targel Company™) from the Public Sharehaldars (2= defined below) of Targel Company by Allu
Rama Krizhna Reddy (“Acquirer-1"), Venna Pravallika [“Acquirer-2"), Julakanli Maga Avinash Reddy (“Bcquirer-3°), Maddula Jwala Veeravenkala Panduranga Praneeth
{"Recquirer-4"), Adi Mohan Rao ("Acquirer-57), Shankar Reddy Katireddy {“Acquirer-67), Kundoor Karunakar Reddy ("Acquirer-7") and Shaik Sharaz [“Acquires-87) (hereinafiar
collectively referred lo a5 ‘Acquirars’) along with Ms. Ramiza Shaik ('PAC 1°), Mr. Sharal Shaik {"PAC 27) herginalter collectively reterrad to as 'PACS") pursuant to and in compliance
with the reguirements of the SEBI(SA5T) Regulations (The “0pen Ofer” or “0ffer"].
Thiz Corrigendurm to the Public Annguncement ("PA’) ks being issued by AFCO Capital india Private Limeted, the Manager 1o the Offer {*Manages to the Offer’), forand on behalf of the
Acquarars along with PACS bo tha Public Sharaholders of tha Target Company,
This Corrigendum should be read in continuation of, and in conjunction with, tha Public Anmouncement datad March 27, 2025 which has baen sant to Mational Stock Exchange (NSE) on
which the shares of the Target Company are lisied and to the Securites and Exchanga Board of India {“SEBI") and the Target Company in accordance with the Secusities and Exchange
Boand of India | Subistantial Acquisition of Shares and Takeovers) Regulations, 20171 and subseguant amendmants thersio (" SEBI (SAST) Regulations™)

Capitalised terms used inthis Gorrigendum and nof defingd herein shall have the same maaning a5 ascribed in ihe Pubc Annguncement
The Public Shareholders of the Target Company are requested io note the following in relation o the Open Offer;

Mr. Shaik Sharaz’s (“Acquirer-87) wile, M=, Ramiza Shaik. and his 50n, Mr, Sharaf Shaik, are now being classified a5 Parsons Acting in Concert (PACs) under Requlation 2(1) [q) of SEBI
[SA&5T) Requlations. Further, Bs. Venna Prasannsa Lakshmi, the sister of Soguirer-2, who'is currently on the Board af the Target Company (s considersd a deemed PAC with the Acdquiners
undes Regulation 2{1) (g) of 3EBI {SAST) Reguiations. Theirnames ware not menfioned in the Peblic Announcemeant dated 27th March 2025,

Subsaquent to the filing of the Public Annguncemeant, certain shareholders namely Ms. Ramiza Shaik and Mr. Sharaf Shaik of the Target Company, who ware nod initially kéentified, are
alzo refated/conmectad with one of the Acquires, As a result, these shareholdars will be considerad a5 Persans Acting in Concarl (PACGS" as delined in tha Begutation 241 jig) of the
SEBI(SAST) Regulations 2011 1 along with the Acquirers

Existing shareholding in th i C
5. No. Name of the PACs Relationship with the Acquirers LGNS R ERERI O 18 Ve AT SR
Humber b
| 1, k=, Ramiza Shaik apouse of Mr. Shaik Sharaz {Acguirer - 8) 24,000 07
i 2 Mr. Sharaf Shaik Son of Mr. Bhaik Sharaz (Acquirar- &) 4. 000 | 0,03

hald any shases in the Targed Losmpanry,

3. Deetails of the Acguirers and PACS

Notes: Ms. Ramiza Shak soquived 4,000 equily shares on the date of the Public Annowncement, pror fo this, she held 20,000 equily shares in the Target Company. My Sharal Shaik
arquirad 4,000 equly sharas o i dale af fe Public Asmawncenmant, and prive to B, De i ned hoid ey shares it fe Targef Compaim
Further, Ms. Menna Prasanna Lakshmi, the sister of Acguirer-2, wiha is curmenthy on the Boand of the Targel Company, i considerad a degmed PAC with the Acquirers. However, she has
confirmad in wrting that she will not participate in this Cpen Offer, either directly or indirectly, and is not 3 party to the Share Purchasa Agresment, Ms, VYenna Prasanma Lakshmi does nol

Except for the changes mentioned above, all ciher details of the Acguirers, a3 stated in the Pulbic Announcement, remain unchanged, Furthermoeg, no additional acgusitions kave been
rmada by the Acguirers and PAGs From tha date of the Public Announcement unkil the issuanca of this corrigendum,
1.1. Inthe Public Announcement dated March 27, 2025 the details of Acguirers in poind 3 of Ihe public announcement shall be read as:

| Proposed
Hame(s) ol Pre 4
persons in control/ | Name of the Transactlon ?:;:IE;'IJ:]I:: %r ;:;::
. promoters of Group, if any, to | sharehald-ing X
ShS “I!:cr‘h’:"“m Address Acquirer confraly which the = Number whl:ﬂ::iﬂg %:.::: i -I.:?ll']a' ME;?;F o
PACs where Acquirers’ PACs | <% ol tolal b d pamy
Acquirer/ PACs are belongs to axisting share +% of total voling
companies capital share capital
- + mcti | Flat no 901 Phoanix A- Block Hitex
?m:ﬁt;::_frllsh“d Reddy Road, Maenakshi Sky Loungs, Pl w1 .1. é::m
|| Aoquirer=1-] Kondapur, Hyderabad TG 500084 =
| Flat 405,
Venng Pravallisa Marayanadn Black, T Hills Aparimant, Nl 13,35 400
{“hoguirar-27) Hydernagar, Nizgampet, K.\, »3.57
Rangareddy, TG - 500080
Flat Mo 118 & 113, D.No. 2032, A5 of the date of this
Mavyas Aditya Enclave, Sapthagiri Public Announcement,
Julakanti Maga Avinash  [Colony, Near Bhashyam Public il = 5,800,260 except for the Share
Reddy ("Acguirer -37) SChool, Vivekananda Nagas, «5.38 Purchase Agréement
Kukatpally, Medchal malkajgin, TG and the existing
o000y shareholding of
(Maddula Jwala H. Mo. &, Satyam Status Enclave, Acpsrer-5, Acquiser-8,
Veeravenkata Swama Dhama Magar, Old Ni o4,45730 PAC-1, and PAC-2, the
Fanduranga Praneeth Bownepally, Secunderabad, 319 Acquirers and PACS
[ {"Aeauirar -47) irumalagin. Hyderabad- TG 500011 o have no ather imbarasls
| 12-2-17/A, Ashok Nagar Colon Mot Applicabie Fhrﬁmmm.t,m «2,a,130 or affiliations with th
Adl Mohan Fag ) . oL Appiicat oL Dalng 10 any = 600,000 =362 Target Company
it - Bhadrachatam, Khamskam, Andbra Group i :
(“Aequirar -5 Pradas w043 Additionalfy, Acquirer-2
atdesh, 50711 sl M- Mering
T 3-2-2640'5" B3/AAM, Sagar Sociely = Prasanna Lakshmi. a
(E'itn Lal:ﬂ??fil!lr Katireddy Road Mo 2, Banjara Hifls, Ml '1: iﬂ'ﬂ.ﬂ_."%gl:l Director of the T-er'-;ﬂt
) 2 Khairatabad, Hyderabad, TG 500034 ; Company, are
| 2=2-316. Hishanp“ral 1 immediate redallves and
E“E:;m:f.;iarﬂﬂgr’?.r....l Lakshminarasimha Hospital, Nil N ':f]?;.':,lm theretore, Ms. Venna
MECCY VACIWIET Y IHanmakonda, Waranagal TG 506001 i Frasanna Lakshimi is
- 19-1-164_ 1 T D A Comiex Road. considerad "Deamed
?Tqac:“u?f;g] Palwancha, Paloncha, Khammam, rfggiﬂ -1:31555&33@ PAC™ fo the Acquirers
AR Andhra Pradesh, 507115 : ;
| .. 8-77-5, Venkateswara Theatar
Ms. Harnl'za Shaik Vissannapet Krishna, Andhra Pradesh » 24 000 nE-fl.l:li;I[I
{PAC- 1} 521215 017 017
| o . 19-1-164, 1T I A Comiex Road,
r";,hg h;r]a'f Sl Palwancha, Paloncha, Khammam, jﬁﬂ[EgD -S,I:DFEI]
| Andtira Pradesh, 507115 ; | :

Acenuirar-G wedler BEBT (SAST) Ragidaliions,

Mote: *PAC T and PAC 2 are not parties to the Share Purchase Agréement dated 27th March 2025 bul have been classified as Persons Acting e Covcer! (PACS) due to thelr immediate
refafion fo Acgquirer-8 (6., wife amd son) and they are the exisiing sharehoiders of the Targer Company, Accordingly, PAC 1 amd PAC 2 are-considersd & Person Acting in Concert with ihe

2.  Change in Dffer Prica

1.2, Inclusion of the lollowing definitions:
"Digemad Parsong Acting in Concert” has the same meaning a5 ascribed in the
Reguilation 2{ g} of SEBI [SAST) Ragulatians, 201 1.
*PACE" shall mean Person Acting in Concert,

Subzequent fo the Public Announcement, i was observed that cesfain shares
purchased by two of the Acguirers in the vear (1.8, 32 weeks) preceding the Public
annguncemant, 25 well 45 some shargs acquired By PAGS on the date of tha Public
Announcement, were not accounted for in the initial offer price. This was due to an
unintanded aversight and the unavadtability of ralevant details at the time of prics
deterrmination as per Regidation 8 of the SEBI (SAST) Repetations. Kindly take nota of
the Tollowing revisions to the offer price for your records

271. In the Public Annodncement daled March 27, 2025 the definilion of Dller Sice in
poknt 1.1 of the public announcement shall be read as:
Offer Size: The Acquirars heraby make this Qpen Qffgr to tha Public Shanholders of tha
Target Company 1o acquire bp 1o 36,27, 000 (Thirty Six Lakhs Twenty Seven Thousands
only} Equsity Shares (Qffar Shares ™) rapresenting the 26% Total Yoting Shara Capiiad of
tha Targel Comgany bo the Public Sharaholdess at a prica of T 2340 (Rupaes Tearty
Thres and paiza Farly anly) per Ofer Shares aggragating 1o a atal consideration of ¥
B.48, 71,800 (Rupeses Eight Crores Farty Elght Lakhe Seventy One Thousand Eight
Hundred anly) ("0fer Size”) (assuming foll acceptance} subject to the terms and
condiions mentioned in this Pubbc Announcament and 1o be sel autin the Caeladad
Publc Satement (" DPS") and the Letter of Offer {*LOF") that are proposed to be issued
in accordance with the SEB (SA5T) Begulatins

2.2, Inthe Public Announcement daled March 27, 2025 the definition of Ofer Price In
point 1.2 of the public announcement shall be read as:

Offer Price/Conshderathon: The Open Offer Is made at a price of T 2540 [Aupees
Twenty Three and palsa Forty onlyjperOtfer Share [“Offer Price”). Tha Eguity Shares of

Sl
Except a5 detaded n this Comgendem, all
Announcement remain unchanged,

Indiz &t wwaw sebl.qavin

Maharashira 400053

the Target Company are frequently tradad within the meaning of Regulation 20111 of
the SEBI [SAST) Regulations, 2011, Howeves, the Company's shares arg currently
under the Additional Surveiance Indicator (A51), with the status of *5ME scrip is not
ragulary fraded,* as indicatad on the N5E wabsite duge to regular trading activity. The
Cffer Price has baen deiermined in accordance with the provisions of Regulation 8(1)
and B(2) of tha SEBI (SAST) Regeations,
Opan Ofler, the aggragats consideration payabla 1o the Public. Sharaholders in
aceardance willy the SEB| (SAST) Regulations, 20171 will be T B 48, 71,800 (Rupeas
Eighl Crosas Forly Elght Lakhs Savenly Ooe Thowsand Eight Hundred only} {00

Tha Acguimars and the PACS accept Tull respaasibility for the information contained in 1his
Corrigendurm and for the fulfitmant af their obligations under the SEBI {SA5T] Regulations
This Corrigendum will be avallabde on the website of the Securities and Exchange Board of

ISSUED BY MANAGER TO THE OFFER

AFCOD Capital India Private Limited

Corporate office; 604 / 605, Cosmos Flaza, 4. P Road, Next To
0. M. Magar Metro Station, Andmer (West), Munrbal,

Tel No.; 022 - 2637 8100,
Email; capitabmrafcogroup.in;

2017, Asgurning full accaptance wdar this

ather terms and coatents of the Public

1GHK}UF

Website: hitps.//afcogroup.in

SEBI Registration No. MB/ANMOOD0T 2555
CIN: UT4110MHEZ0T 2PTE2 34042

Contacl Person: Mr Alul Batmukund Oza

FOR AND DN BEHALF OF ALL ACOUIRERS AND PACs

| Sd-
Allu Rama : | Maddula Jwala Shankar Reddy Kundoor
Krishna Reddy I'IT :: E:::Eg::“ A?ﬂaﬁ:: g':" Veeravenkata Panduranga A?_I._EHDJ;::E?“ Katireddy Karunakar Reddy ?:a"ﬁnf_';:
(Acquirer-1} 4 " Praneeth {Acquirer-4) 4 (Acquirer-B) (Acquirer-7) NG
Mz Ramiza Shaik | Mr. Sharaf Shaik
{PAC- 1) (PAC- 2}
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"IMPORTANT" CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT DATED MARCH 27, 2025 FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF
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Corporate Identification Number: L24230TG2005PLC046689
Regd. Office: Plot No. 43, H. No. 8-2-269/S/43, 2nd floor Sagar Co-op Housing Society Ltd, Road No. 2,

Banjara Hills, Khairatabad, Hyderabad, Telangana, India, 500034
Email: cs@vilinbiomed.co.in, Tel. No.: 040- 79618843, Website: www.vilinbiomed.co.in

Open Offer for acquisition of up to 36,27,000 (Thirty Six Lakhs Twenty Seven Thousand only) fully paid-up equity shares of face value of 10/- each (“Equity Shares”) representing
the 26% of the Voting Share Capital (as defined below) of Vilin Bio Med Limited (“Target Company”) from the Public Shareholders (as defined below) of Target Company by Allu
Rama Krishna Reddy (“Acquirer-1”), Venna Pravallika (“Acquirer-2”), Julakanti Naga Avinash Reddy (“Acquirer-3”), Maddula Jwala Veeravenkata Panduranga Praneeth
(“Acquirer-4”), Adi Mohan Rao (“Acquirer-5”), Shankar Reddy Katireddy (“Acquirer-6”), Kundoor Karunakar Reddy (“Acquirer-7”) and Shaik Sharaz (“Acquirer-8”) (hereinafter
collectively referred to as ‘Acquirers’) along with Ms. Ramiza Shaik (‘PAC 1°), Mr. Sharaf Shaik (‘PAC 2’) hereinafter collectively referred to as ‘PACs’) pursuant to and in compliance
with the requirements of the SEBI (SAST) Regulations (the “Open Offer” or “Offer”).
This Corrigendum to the Public Announcement (“PA
Acquirers along with PACs to the Public Shareholders of the Target Company.
This Corrigendum should be read in continuation of, and in conjunction with, the Public Announcement dated March 27, 2025 which has been sent to National Stock Exchange (NSE) on
which the shares of the Target Company are listed and to the Securities and Exchange Board of India (“SEBI”) and the Target Company in accordance with the Securities and Exchange
Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011 and subsequent amendments thereto (“SEBI (SAST) Regulations™).

Capitalised terms used in this Corrigendum and not defined herein shall have the same meaning as ascribed in the Public Announcement.
The Public Shareholders of the Target C

") is being issued by AFCO Capital India Private Limited, the Manager to the Offer (“Manag

d to note the foll

1. Inclusion of PACs

yarereq g in relation to the Open Offer:

Mr. Shaik Sharaz’s (“Acquirer-8”) wife, Ms. Ramiza Shaik, and his son, Mr. Sharaf Shaik, are now being classified as Persons Acting in Concert (PACs) under Regulation 2(1) (qg) of SEBI
(SAST) Regulations. Further, Ms. Venna Prasanna Lakshmi, the sister of Acquirer-2, who is currently on the Board of the Target Company is considered a deemed PAC with the Acquirers
under Regulation 2(1) (g) of SEBI (SAST) Regulations. Their names were not mentioned in the Public Announcement dated 27th March 2025.
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Subsequent to the filing of the Public Announcement, certain shareholders namely Ms. Ramiza Shaik and Mr. Sharaf Shaik of the Target Company, who were not initially identified, are
also related/connected with one of the Acquirer. As a result, these shareholders will be considered as Persons Acting in Concert (‘PACs’) as defined in the Regulation 2(1)(q) of the

SEBI (SAST) Regulations 2011 along with the Acquirers.

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT DATED MARCH 27, 2025 FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

VILIN BIO MED LIMITED

er to the Offer”), for and on behalf of the

Existing shareholding in the Target C.
S. No. Name of the PACs Relationship with the Acquirers Xisling shareholding in the largel “ompany
Number %
1. Ms. Ramiza Shaik Spouse of Mr. Shaik Sharaz (Acquirer - 8) 24,000 0.17
2. Mr. Sharaf Shaik Son of Mr. Shaik Sharaz (Acquirer - 8) 4,000 0.03

Notes: Ms. Ramiza Shaik acquired 4,000 equity shares on the date of the Public Announcement, prior to this, she held 20,000 equity shares in the Target Company. Mr. Sharaf Shaik

acquired 4,000 equity shares on the date of the Public Announcement, and prior to this, he did not hold any shares in the Target Company.

Further, Ms. Venna Prasanna Lakshmi, the sister of Acquirer-2, who is currently on the Board of the Target Company, is considered a deemed PAC with the Acquirers. However, she has
confirmed in writing that she will not participate in this Open Offer, either directly or indirectly, and is not a party to the Share Purchase Agreement. Ms. Venna Prasanna Lakshmi does not

hold any shares in the Target Company.

Except for the changes mentioned above, all other details of the Acquirers, as stated in the Public Announcement, remain unchanged. Furthermore, no additional acquisitions have been

made by the Acquirers and PACs from the date of the Public Announcement until the issuance of this corrigendum.
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1.1. Inthe Public Announcement dated March 27, 2025 the details of Acquirers in point 3 of the public announcement shall be read as:
3.  Details of the Acquirers and PACs
Proposed
Name(s) of Pre i
persons in control/ Name of the Transaction s::(;::;?‘lf;:%f ;‘:;r?:
Name of Acquirers/ prqmolers o Grnup,. ifany to | sharehold-ing which triggered the Any other interest in
PACS Address Acquirer control/ which the e Number Open Offer the Target Compan
PACs where Acquirers/ PACs | % of total O 9 pany
Acquirer/ PACs are belongs to existing share .
companies capital geecictaveling
share capital
) Flat no 901 Phoenix A- Block Hitex
ﬁmﬁig?ﬁrﬂ';"hna Reddy | poad, Meenakshi Sky Lounge, Nil o1 171 29,8830
q Kondapur, Hyderabad TG 500084 )
Flat 405,
Venna Pravallika Narayanadri Block, 7 Hills Apartment, Nil «13,35,400
(“Acquirer-2") Hydernagar, Nizampet, K.V. ©9.57
Rangareddy, TG - 500090
Plot No.118 & 119, D.No. 202, As of the date of this
Navyas Aditya Enclave, Sapthagiri Public Announcement,
Julakanti Naga Avinash | Colony, Near Bhashyam Public Nil 8,90,260 except for the Share
Reddy (“Acquirer-3”) School, Vivekananda Nagar, ©6.38 Purchase Agreement
Kukatpally, Medchal malkajgiri, TG and the existing
500072 shareholding of
Maddula Jwala H. No. 6, Satyam Status Enclave, Acquirer-5, Acquirer-8,
Veeravenkata Swarna Dhama Nagar, Old Nil ©4,45130 PAC-1, and PAC-2, the
Panduranga Praneeth Bownepally, Secunderabad, «3.19 Acquirers and PACs
“Acquirer -4” Tirumalagiri, Hyderabad- TG 500011 . i
(Ronor ) Tiumaa.
Adi Mohan Rao 1Bﬁ-2-17/A, Ashok Nagar Colony, Not Applicable not belong to any 60,000 +3.62 Target Company.
« f » adrachalam, Khammam, Andhra Group e h
(“Acquirer-5”) Pradesh. 507111 «0.43 Additionally, Acquirer-2
! and Ms. Venna
. 8-2-269/S/ 83/A/A/1, Sagar Society Prasanna Lakshmi, a
?&inﬁ:e??g?)y Katireddy Road No 2, Banjara Hills, Nil ° 1-71’820%5620 Director of the Target
q Khairatabad, Hyderabad, TG 500034 . Company, are
2-2-316, Kishanpura, immediate relatives and
guggoowarulnaka;” Lakshminarasimha Hospital, Nil .G'T}SOO therefore, Ms. Venna
eddy (‘Acquirer-7") | janmakonda, Waranagal TG 506001 o Prasanna Lakshmi is
} 19-1-164, I T D A Comlex Road, considered "Deemed
Shaik Sharaz Palwancha, Paloncha, Khammam +88,000 +18,68,230 PAC” to the Acquirers.
(‘Acquirer -87) Andhra Pradesh, 507115 ’ +063 +13.39
. . 8-77-5, Venkateswara Theater,
M. Ramiza Shaik Vissannapet Krishna, Andhra Pradesh +24,000 +24,000
(PAC- 1) 521215 «0.17 «0.17
. 19-1-164, 1 T D A Comlex Road,
l(\/;;.\gtw;r)af Shaik Palwancha, Paloncha, Khammam, :4600030 'g'ggo
Andhra Pradesh, 507115 ) )

Note: *PAC 1 and PAC 2 are not parties to the Share Purchase Agreement dated 27th March 2025 but have been classified as Persons Acting in Concert (PACS) due to their immediate
relation to Acquirer-8 (i.e., wife and son) and they are the existing shareholders of the Target Company. Accordingly, PAC 1 and PAC 2 are considered a Person Acting in Concert with the

Acquirer-8 under SEBI (SAST) Regulations.

1.2. Inclusion of the following definitions:
“Deemed Persons Acting in Concert” has the same meaning as ascribed in the
Regulation 2(1)(q) of SEBI (SAST) Regulations, 2011.
“PACs” shall mean Person Acting in Concert.

2. Changein Offer Price

Subsequent to the Public Announcement, it was observed that certain shares
purchased by two of the Acquirers in the year (i.e., 52 weeks) preceding the Public
Announcement, as well as some shares acquired by PACs on the date of the Public
Announcement, were not accounted for in the initial offer price. This was due to an
unintended oversight and the unavailability of relevant details at the time of price
determination as per Regulation 8 of the SEBI (SAST) Regulations. Kindly take note of
the following revisions to the offer price for your records.

2.1.

point 1.1 of the public announcement shall be read as:
Offer Size: The Acquirers hereby make this Open Offer to the Public Shareholders of the
Target Company to acquire up to 36,27,000 (Thirty Six Lakhs Twenty Seven Thousands
only) Equity Shares (“Offer Shares”) representing the 26% Total Voting Share Capital of
the Target Company to the Public Shareholders at a price of X 23.40 (Rupees Twenty
Three and paisa Forty only) per Offer Shares aggregating to a total consideration of ¥
8,48,71,800 (Rupees Eight Crores Forty Eight Lakhs Seventy One Thousand Eight
Hundred only) (“Offer Size”) (assuming full acceptance) subject to the terms and
conditions mentioned in this Public Announcement and to be set out in the Detailed
Public Statement (“DPS”) and the Letter of Offer (“LOF”) that are proposed to be issued
inaccordance with the SEBI (SAST) Regulations.

2.2,

point 1.2 of the public announcement shall be read as:

Offer Price/Consideration: The Open Offer is made at a price of ¥ 23.40 (Rupees
Twenty Three and paisa Forty only) per Offer Share (“Offer Price”). The Equity Shares of

In the Public Announcement dated March 27, 2025 the definition of Offer Size in

In the Public Announcement dated March 27, 2025 the definition of Offer Price in

the Target Company are frequently traded within the meaning of Regulation 2(1)(j) of
the SEBI (SAST) Regulations, 2011. However, the Company’s shares are currently
under the Additional Surveillance Indicator (ASI), with the status of "SME scrip is not
regularly traded," as indicated on the NSE website due to irregular trading activity. The
Offer Price has been determined in accordance with the provisions of Regulation 8(1)
and 8(2) of the SEBI (SAST) Regulations, 2011. Assuming full acceptance under this
Open Offer, the aggregate consideration payable to the Public Shareholders in
accordance with the SEBI (SAST) Regulations, 2011 will be X 8,48,71,800 (Rupees
Eight Crores Forty Eight Lakhs Seventy One Thousand Eight Hundred only) (“Offer

Size”).

Except as detailed in this Corrigendum, all other terms and contents of the Public

Announcement remain unchanged.

The Acquirers and the PACs accept full responsibility for the information contained in this
Corrigendum and for the fulfilment of their obligations under the SEBI (SAST) Regulations.
This Corrigendum will be available on the website of the Securities and Exchange Board of

India at www.sebi.gov.in

ISSUED BY MANAGER TO THE OFFER

AFCO Capital India Private Limited

Corporate office: 604 / 605, Cosmos Plaza, J. P Road, Next To
D. N. Nagar Metro Station, Andheri (West), Mumbai,
Maharashtra 400053.

Tel No.: 022 - 2637 8100;
Email: capital@afcogroup.in;

Website: https://afcogroup.in

SEBI Registration No. MB/INM000012555
CIN: U74110MH2012PTC234042

Contact Person: Mr. Atul Balmukund Oza

e
Group

FOR AND ON BEHALF OF ALL ACQUIRERS AND PACs

. Sd/-
SIS ST el A T e Allu Rama Maddula Jwala Shankar Redd
. . . y Kundoor .
. . . Venna Pravallika | Avinash Reddy Adi Mohan Rao N Shaik Sharaz
T @ S H EUCEG] A K{;\sc':l"::r'::(:(;y (Acquirer-2) (Acquirer-3) ve;::::::(lf t(::::i(:::_a:)ga (Acquirer-5) ( I:( : (::lrler:%) Ka{:g:ﬁﬂ;ﬁ%‘dy (Acquirer-8)
S BN MRAM | I'ms. Ramiza Shaik | Mr. Sharaf Shaik

Ulehedl STded sh&d HXATeAT

TTCATGITAT ST el

(PAC- 1)

(PAC- 2)
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CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT DATED MARCH 27, 2025 FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

VILIN BIO MED LIMITED

1.

Corporate Identification Number: L24230TG2005PLC046689
Regd. Office: Plot No. 43, H. No. 8-2-269/S/43, 2nd floor Sagar Co-op Housing Society Ltd, Road No. 2,
Banjara Hills, Khairatabad, Hyderabad, Telangana, India, 500034
Email: cs@vilinbiomed.co.in, Tel. No.: 040- 79618843, Website: www.vilinbiomed.co.in

Inclusion of PACs

Open Offer for acquisition of up to 36,27,000 (Thirty Six Lakhs Twenty Seven Thousand only) fully paid-up equity shares of face value of X10/- each (“Equity Shares”) representing
the 26% of the Voting Share Capital (as defined below) of Vilin Bio Med Limited (“Target Company”) from the Public Shareholders (as defined below) of Target Company by Allu
Rama Krishna Reddy (“Acquirer-1”), Venna Pravallika (“Acquirer-2”), Julakanti Naga Avinash Reddy (“Acquirer-3”), Maddula Jwala Veeravenkata Panduranga Praneeth
(“Acquirer-4”), Adi Mohan Rao (“Acquirer-5”), Shankar Reddy Katireddy (“Acquirer-6”), Kundoor Karunakar Reddy (“Acquirer-7”) and Shaik Sharaz (“Acquirer-8”) (hereinafter
collectively referred to as ‘Acquirers’) along with Ms. Ramiza Shaik (‘PAC 1°), Mr. Sharaf Shaik (‘PAC 2’) hereinafter collectively referred to as ‘PACs’) pursuant to and in compliance
with the requirements of the SEBI (SAST) Regulations (the “Open Offer” or “Offer”).
This Corrigendum to the Public Announcement (“PA”) is being issued by AFCO Capital India Private Limited, the Manager to the Offer (“Manager to the Offer”), for and on behalf of the
Acquirers along with PACs to the Public Shareholders of the Target Company.
This Corrigendum should be read in continuation of, and in conjunction with, the Public Announcement dated March 27, 2025 which has been sent to National Stock Exchange (NSE) on
which the shares of the Target Company are listed and to the Securities and Exchange Board of India (“SEBI”) and the Target Company in accordance with the Securities and Exchange
Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011 and subsequent amendments thereto (“SEBI (SAST) Regulations™).

Capitalised terms used in this Corrigendum and not defined herein shall have the same meaning as ascribed in the Public Announcement.

The Public Shareholders of the Target Company are r to note the
Mr. Shaik Sharaz’s (“Acquirer-8”) wife, Ms. Ramiza Shaik, and his son, Mr. Sharaf Shaik, are now being classified as Persons Acting in Concert (PACs) under Regulation 2(1) (q) of SEBI
(SAST) Regulations. Further, Ms. Venna Prasanna Lakshmi, the sister of Acquirer-2, who is currently on the Board of the Target Company is considered a deemed PAC with the Acquirers
under Regulation 2(1) (q) of SEBI (SAST) Regulations. Their names were not mentioned in the Public Announcement dated 27th March 2025.

g inrelation to the Open Offer:

Subsequent to the filing of the Public Announcement, certain shareholders namely Ms. Ramiza Shaik and Mr. Sharaf Shaik of the Target Company, who were not initially identified, are
also related/connected with one of the Acquirer. As a result, these shareholders will be considered as Persons Acting in Concert (‘PACs’) as defined in the Regulation 2(1)(q) of the

SEBI (SAST) Regulations 2011 along with the Acquirers.

Existing shareholding in the Target
S. No. Name of the PACs Relationship with the Acquirers Xisting shareholding in the Target Company
Number %
1. Ms. Ramiza Shaik Spouse of Mr. Shaik Sharaz (Acquirer - 8) 24,000 0.17
2. Mr. Sharaf Shaik Son of Mr. Shaik Sharaz (Acquirer - 8) 4,000 0.03

3.

Details of the Acquirers and PACs

Notes: Ms. Ramiza Shaik acquired 4,000 equity shares on the date of the Public Announcement, prior to this, she held 20,000 equity shares in the Target Company. Mr. Sharaf Shaik
acquired 4,000 equity shares on the date of the Public Announcement, and prior to this, he did not hold any shares in the Target Company.

Further, Ms. Venna Prasanna Lakshmi, the sister of Acquirer-2, who is currently on the Board of the Target Company, is considered a deemed PAC with the Acquirers. However, she has
confirmed in writing that she will not participate in this Open Offer, either directly or indirectly, and is not a party to the Share Purchase Agreement. Ms. Venna Prasanna Lakshmi does not
hold any shares in the Target Company.
Except for the changes mentioned above, all other details of the Acquirers, as stated in the Public Announcement, remain unchanged. Furthermore, no additional acquisitions have been
made by the Acquirers and PACs from the date of the Public Announcement until the issuance of this corrigendum.

1.1. Inthe Public Announcement dated March 27, 2025 the details of Acquirers in point 3 of the public announcement shall be read as:

Proposed

Name(s) of Pre i
persons in control/| Name of the Transaction s: :(;:iTi)llidoI:%f ::; r'::
0 promoters of Group, if any, to | sharehold-ing " - . "
Hame 0;:[?:"““/ Address Acquirer control/ which the o Number w“'“g;:f%?::‘ ihe ?h":.g:';;t'gﬂ‘zs;':c
PACs where Acquirers/ PACs | % of total e v
Acquirer/ PACs are belongs to existing share "
companies capital CROGHTIEINIIT
share capital
) Flat no 901 Phoenix A- Block Hitex
?gljcgj:g?_ﬁn)s fina Reddy Road, Meenakshi Sky Lounge, Nil o 1; %’330
Kondapur, Hyderabad TG 500084 )
Flat 405,
Venna Pravallika Narayanadri Block, 7 Hills Apartment, Nil «13,35,400
(“Acquirer-2”) Hydernagar, Nizampet, K.V. ©9.57
Rangareddy, TG- 500090
Plot No.118 & 119, D.No. 202, As of the date of this
Navyas Aditya Enclave, Sapthagiri Public Announcement,
Julakanti Naga Avinash | Colony, Near Bhashyam Public Nil «8,90,260 except for the Share
Reddy (“Acquirer -3”) School, Vivekananda Nagar, *6.38 Purchase Agreement
Kukatpally, Medchal malkajgiri, TG and the existing
500072 shareholding of
Maddula Jwala H. No. 6, Satyam Status Enclave, Acquirer-5, Acquirer-8,
Veeravenkata Swarna Dhama Nagar, Old Nil ©4,45,130 PAC-1, and PAC-2, the
Panduranga Praneeth Bownepally, Secunderabad, «3.19 Acquirers and PACs
(“Acquirer-4”) Tirumalagiri, Hyderabad- TG 500011 The Acquirers do N RE h;vszrill‘i)a?i?r?sr w}tehri's];s
" 12-2-17/A, Ashok Nagar Colony, Not Applicable not belong to any T
Adi Mohan Rao Bhadrachalam, Khammam, Andhra Group +60,000 *362 Target Company.
(“Acquirer-5") ’ ’ «0.43 Additionally, Acquirer-2

Pradesh, 507111

Shankar Reddy Katireddy
(“Acquirer-6")

8-2-269/S/ 83/A/A/1, Sagar Society
Road No 2, Banjara Hills,
Khairatabad, Hyderabad, TG 500034

Kundoor Karunakar
Reddy (“Acquirer -7”)

2-2-316, Kishanpura,
Lakshminarasimha Hospital,
Hanmakonda, Waranagal TG 506001

Shaik Sharaz
(“Acquirer-8”)

19-1-164, | T D A Comlex Road,
Palwancha, Paloncha, Khammam,
Andhra Pradesh, 507115

Ms. Ramiza Shaik
(PAC- 1)*

8-77-5, Venkateswara Theater,
Vissannapet Krishna, Andhra Pradesh
- 521215

Mr. Sharaf Shaik
(PAC- 2)*

19-1-164, 1 T D A Comlex Road,
Palwancha, Paloncha, Khammam,
Andhra Pradesh, 507115

and Ms. Venna
Prasanna Lakshmi, a
Nil o1 7%30%‘:’320 Director of the Target
°le Company, are
immediate relatives and
Nil +6,67,700 therefore, Ms. Venna
479 Prasanna Lakshmi is
considered "Deemed

+88,000 *18,68,230 PAC” to the Acquirers.
©0.63 «13.39

24,000 ©24,000

«0.17 ©0.17

«4,000 «4,000

«0.03 0.03

Note: *PAC 1 and PAC 2 are not parties to the Share Purchase Agreement dated 27th March 2025 but have been classified as Persons Acting in Concert (PACS) due to their immediate
relation to Acquirer-8 (i.e., wife and son) and they are the existing shareholders of the Target Company. Accordingly, PAC 1 and PAC 2 are considered a Person Acting in Concert with the
Acquirer-8 under SEBI (SAST) Regulations.

1.2. Inclusion of the following definitions:

“Deemed Persons Acting in Concert” has the same meaning as ascribed in the
Regulation 2(1)(q) of SEBI (SAST) Regulations, 2011.

“PACs” shall mean Person Acting in Concert.

Change in Offer Price

Subsequent to the Public Announcement, it was observed that certain shares
purchased by two of the Acquirers in the year (i.e., 52 weeks) preceding the Public
Announcement, as well as some shares acquired by PACs on the date of the Public
Announcement, were not accounted for in the initial offer price. This was due to an

the Target Company are frequently traded within the meaning of Regulation 2(1)(j) of
the SEBI (SAST) Regulations, 2011. However, the Company’s shares are currently
under the Additional Surveillance Indicator (ASI), with the status of "SME scrip is not
regularly traded," as indicated on the NSE website due to irregular trading activity. The
Offer Price has been determined in accordance with the provisions of Regulation 8(1)
and 8(2) of the SEBI (SAST) Regulations, 2011. Assuming full acceptance under this
Open Offer, the aggregate consideration payable to the Public Shareholders in
accordance with the SEBI (SAST) Regulations, 2011 will be X 8,48,71,800 (Rupees
Eight Crores Forty Eight Lakhs Seventy One Thousand Eight Hundred only) (“Offer
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2.1. In the Public Announcement dated March 27, 2025 the definition of Offer Size in | The Acquirers and the PACs accept full responsibility for the information contained in this
point 1.1 of the public announcement shall be read as: Corrigendum and for the fulfilment of their obligations under the SEBI (SAST) Regulations.
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2.2

Offer Size: The Acquirers hereby make this Open Offer to the Public Shareholders of the | This Corrigendum will be available on the website of the Securities and Exchange Board of

Target Company to acquire up to 36,27,000 (Thirty Six Lakhs Twenty Seven Thousands
only) Equity Shares (“Offer Shares”) representing the 26% Total Voting Share Capital of
the Target Company to the Public Shareholders at a price of X 23.40 (Rupees Twenty
Three and paisa Forty only) per Offer Shares aggregating to a total consideration of ¥
8,48,71,800 (Rupees Eight Crores Forty Eight Lakhs Seventy One Thousand Eight
Hundred only) (“Offer Size”) (assuming full acceptance) subject to the terms and
conditions mentioned in this Public Announcement and to be set out in the Detailed
Public Statement (“DPS”) and the Letter of Offer (“LOF”) that are proposed to be issued
inaccordance with the SEBI (SAST) Regulations.

In the Public Announcement dated March 27, 2025 the definition of Offer Price in
point 1.2 of the public announcement shall be read as:

Offer Price/Consideration: The Open Offer is made at a price of X 23.40 (Rupees
Twenty Three and paisa Forty only) per Offer Share (“Offer Price”). The Equity Shares of

India at www.sebi.gov.in

ISSUED BY MANAGER TO THE OFFER
AFCO Capital India Private Limited
Corporate office: 604 / 605, Cosmos Plaza, J. P Road, Next To

D. N. Nagar Metro Station, Andheri (West), Mumbai,
Maharashtra 400053.

)] Tel No.: 022 - 2637 8100;
‘A!"CO Email: capital@afcogroup.in;
G

ROUP Website: https://afcogroup.in
SEBI Registration No. MB/INM000012555
CIN: U74110MH2012PTC234042
Contact Person: Mr. Atul Balmukund Oza

FOR AND ON BEHALF OF ALL ACQUIRERS AND PACs

Sd/-
Allu Rama . . Maddula Jwala . Shankar Reddy Kundoor "
Krishna Reddy Ve?:: :{;":Izl)'ka A\(l‘l\r::asurin reR:g()‘v Veeravenkata Panduranga A?;‘zw:?:r_’;;m Katireddy Karunakar Reddy S(:zlkmsr::rg)z
(Acquirer-1) q u Praneeth (Acquirer-4) q (Acquirer-6) (Acqui ) q

Ms. Ramiza Shaik | Mr. Sharaf Shaik

(PAC-1) (PAC- 2)
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